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ay be allowed to see the judgment 	Yes. 

Io be referred to the reorters? 	: 

ether hei Lordships wish to see the 
1S Cj sI 

 

	

the judment? 	 : Yes. 
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i 	 V. 	ith the consent given by the learned counsel for 

h 	 -ve he 	bh is C.: so en ins: its. 

2 • 	 in hie 	liccLic unier cectiori 19 of the dminis- 

sive ?ibunole ct, 1985, the Petitioner orays to cuash the ord 

contained in A' - ure 	detd 17.12.1987 cancelijnc the aepoint- 

nont of the Petitioner as 	tra J epertneLntsl drench Post aetor, 

3. 	 Jhortly stated the Case of the Petitioner is that 

:heeeure-1 heted 7.1.1987 he was apoited as 	• M. 

the said Post 0± ±. ice nut pe icr to that be ens norhine as 

Agent cum Ad! Carrier since a 	 h pril, 1963. Je ground for eiivnsy  

caricellationof the appointment to the Post of 

isht the petitioner had nate wrong st.te1ent regarding his date 

e1 tirth ca. the property incurred ebich can furnished by the 
jointly 

. Al 	•ns stoodLin  th eden of his father .iherefoso, the 

:.s:. t::seia 	ftc L 	isis.lci cc. C.:cicciled. 

e have cc fucy fe cc: 	'• fetch enudry 

ft this 	ft.;: . Tsc:: 	we do not like to interic.. c. 

itt the ft :.crn:: ice of the tepee istenteat cC  

5 • 	 C 	i.e ft 	els i± icscio en th ft. cc ft bii Lh, 

md that actually there ws a wrong statement note by the 

etitioner. The Petitioner 'nai declared on 9.3.1987 than his 

eta of birth is 10th June, 1944 but it a .eared 1:om the Transfer 

-orticace that his date of birth 	15th Uctober, 1939. Law 

in cell settled that eguity helps the vigilant but not indolent 

but here is a case where the petitioner breaths hot and cold 

ft the same time. Therefore, we do not like to accept tho case of 

cC iticies d .stly it may be eentioned tbcf the .s ft itioner 
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i: ti1i ía soLvice us a xtu eaur: ieat1 Je1ivery cje:t sad 

iare±orc, the pcitiDr1eL siu1d be stisfid itb is hresea 

5. 	 I1as, 	hc au± iCatisa is •ccor. Lai y iu• 	of 

ics to be 	their cO 


